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Gazette of India dated the
14th December, 1974.

(iv) 8.0. 125 published in Gazette
of India dated the 11th Jan-
uary, 1975.

{Placed in Library. See No. LT-
8928/175].

NOTIFICATIONS, EMPLOYEES’ PROVIDENT

Fonps (BIGHTH AMENDMENT) SCHEME,

1974, STATEMENT AND INDUSTRIAL Di1sru=-

<ES (GUJARAT) (SECOND AMENDMENT)
Ruvres, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table:

(1) A copy each of the following
Notifications (IIind: and English ver-
sions) under section 7A of the Coal
Mines Provident Fund, Family Pen-
sion and Bonug Schemes Act, 1948:—

(i) The Andhra Pradesh Coal Mi-
nes Provident Fund (Amend-
ment) Scheme, 1975, published
in Notification No. G.S.R. 173
in Gazette of India dated the
1st February, 1975.

(ii) The Rajasthan Coal Mines Pro-
vident Fund (Amendment)
Scheme, 1975, published in
Notification No. GS.R. 174 in
Gazette of India dated the 1st
February, 1975.

(iii) The Neyveli Coal Mines Provi-
dent Fund (Amendment)
Scheme, 1975, published in No-
tification No. G.SR. 176 in
Gazette of India dated the 1st
February 1975.

(2) A copy of the Employees’ Provi.
dent Funds (Eighth Amendment)
Scheme, 1974 (Hindi and English ver-
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sions) published in Notification No.
G.S.R, 1184 in Gazette of India dated
the 2nd November, 1874, under sub-
section (2) of section 7 of the Emp-
loyees’ Provident Funds and Family
Pension Fund Act, 1952,

(3) A statement (Hindi and English
versions) showing reasons for delay in
Iaying the above Notification.

[Placeq in Library. See No. LT-
8929/75].

(4) A copy of the Industrial Disputes
(Gujarat) (Second Amendment) Rules,
1974 (Hindi and English versions)
published in Notification No. KH.SH-
1454 /IDA~1173-55508.JH. in Gujarat
Government Gazette dated the 25th
November, 1974, under sub-section (4)
of section 38 of the Industrial Disputes
Act, 1947 read with clause (c) (ii) of
the Proclamation dated the 9th Febr.
uary, 1974 issued by the President in
relation to the State of Bujarat [Plac-
ed in Library. See No. LT-8930/75].

12.24} hrs,
MOTHER'S LINEAGE BILL

by Shri Madhu Limaye

OPINION

ot xy fovd (IF) : wEEEA
TERT, & a9 YeN 9T OF @ @
g forayy farely 4@ 0T #T IEE AT
qe7 ¥ qar T & STHET T SuEy
F@ Ty faduw w, & ae ¥, G
ger ¥ fRw wo ¥ 3 wE, 1974 W
g oy & fay afeateg fFe
qr, Te r g

MR. SPEAKER: Calling Attention.
This will be taken up in the svening.



